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 MR.  SPEAKER:  Dont.  record.
 PROF.  SAMAR  GUHA:  In  Part  II

 Bulletin,  it  is  stated  that  he  was  ar-
 rested  and  released.

 MR.  SPEAKER:  1  am  going  to  allow
 him  an  opportunity  to  make  a  state-
 ment  this  afternoon  itself.  I  am  going
 through  his  statement.

 PROF.  SAMAR  GUHA:  How  could
 the  officer  record  it  and  circulate  it?

 MR.  SPEAKER:  The  Government  of
 Bihar  had  sent  a  communication  to
 say  that  he  had  been  arrested  and  re-
 leased.  The  District  Superintendent
 of  Police  has  sent  me  a  communica-
 tion  to  say  that  he  had  been  arrested
 and  released.  Yet  I  am  giving  the
 Member  an  opportunity  to  make  a
 statement.

 SHRI  VASANT  SATHE  (Akola):  I
 Also.

 MR.  SPEAKER:  You  also,  when  you
 eomply  wth  the  rules.

 SHRI  VASANT  SATHE:  I  have  done

 MR.  SPEAKER:  I  will  go  through
 the  matter.

 SHRI  SHYAMNANDAN  MISHRA:
 1  agree  that  conditions  had  to  be
 created  for  the  effective  functioning

 of  the  institution  of  the  Leader  of  the
 Opposition.  I  have  absolutely  no
 doubt  about  it.  In  fact  it  was  my
 friends  on  the  other  side  who  did  not
 subscribe  to  this  view  earlier.  So  far
 as  our  Party  is  concerned,  our  party  is
 ‘vlly  in  favour  of  creating  conditions
 for  the  effective  functioning  of  this
 institution.

 The  charge  ०  discrimintion  related
 to  another  case.  The  hon.  Member
 Mr.  Atal’  Bibarl  Vajpayee  was  allowed
 fo  maké  8  statemant:when  an  incident
 Occurred  involving’  him  without:  re-
 Guirkig’  him  ‘to  submit  a  written  state-~
 ment  to  the  Chair  during  the  last  ses-
 Sion  but  whed  an  incident:hag  occur. -
 ted  in  Whichtn  ofdinary  Mémber;  a:
 Privaté  ‘Mawiber  iy  involved,  you  are Ct  he  vgs
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 not  allowing  him  an  opportunity.  That
 the  charge  of  discrimination  to  which
 the  Chair  has  to  address  itself.

 MR.  SPEAKER:  I  shall  look  into  it.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  ATROCIIIEg  BY  LANDLORDS  ON

 HarraNs  mn  Bagrrpur  (Briar).
 SHRI  JANARDHANA  POOJARY

 (Mangalore):  I  cali  the  attention  of  the
 hon.  Minister  of  Home  Affairs  to  the
 slowing  matter  of  urgent  public  im-
 portance  and  request  that  he  may muke  a  statement  thereon:

 “Reported  atrocities  by  landlords
 on  Harijan  families  in  Bajitpur,  Dis-
 trict  Begusarai  (Bihar)  on  15
 November,  1978.”
 SHE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  Sir,  the  Govern-
 ment  deplore  the  unfortunate  incident
 in  village  Bajitpur,  District  Begusarai (Bihar)  on  the  15th  November,  1978.

 According  to  the  report  received
 from  the  Government  of  Bihar,  about
 300/400  musclemen  o¢  Shri  Durgapra- sad  Singh,  ex-landlorqg  of  the  Village raided  the  village  Bajitpur  and  dama-
 ged  over  62  houses  and  looted  belong-
 ings  of  the  villagers.  They  assualted  a
 number  of  villagers  and  one  person, Shri  Jugeshwar  Sao  was  killed.  They are  reported  to  have  taken  away  about
 400  heads  of  cattle  of  villagers  and
 damaged  their  crops.  It  is  reported that  the  target  of  the  attack  was  the
 house  of  Shri  Ramjiwan  Thakur,  Sar-
 patich  of  the  village.  The  miscreants
 looted  his  property  and  damaged  his
 house.  The  looted  property  was  also
 carried  away  by  them  on  fractor.

 The  ex-landlord  of  the  village,  it  is
 reported,  has  lodged  a  complaint  with
 the  police  on  the  15th  morning  that,  a
 mab  had  burnt  his  kacheri  in  the  vil-
 lage:  The.  same  day  the  village  wat attacked  by.  his  musclemen.  The  police
 reached  the  village  ou;,the,  16th,  ,The a  we
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 village  is  reported  to  be  at  a  distance
 of  about  20  kms  from  the  police  station.
 The  Dt.  Magistrate  and  the  Supdt.  of
 Poiice  received  the  information  on  the
 179  and  they  visited  the  village  on

 the  18th.
 The  village  is  inhabited  mostly  by

 backward  caste  people,  about  90  per
 cent  backward  castes  and  about  10  per
 cent  scheduled  castes.  The  houses
 were  damaged  irrespective  of  any  caste
 cunsideration.  One  woman  belonging
 to  backward  caste  is  reported  to  have
 een  molested  and  two  Harijan  women
 alleged  to  have  been  raped.

 Cases  have  been  instituted  under
 varioug  sections  of  the  IP.C,  for
 murder,  dacoity,  rape  etc.  48  persons
 are  named  in  the  F.ILR,  of  them,  14
 Nave  been  arrested  and  20  surrendered
 in  the  court.  The  ex-landlord  is  re-
 ported  to  be  absconding,  and  proceed-
 ings  under  Sec.  87  and  88  of  the  Cr.P.C.
 nave  been  initiated  against  him  for
 attachment  of  his  properties  etc.  The
 Commissioner  and  the  District  Magis-
 trate  are  reported  to  be  camping  in
 the  village.  Their  report  is  awaited
 by  the  State  Government.  The  State
 Government  will  Ax  up  the  responsi-
 bility  for  dereliction  of  guty,  if  any,
 by  any  official  on  receipt  of  this  re-
 port,

 The  District  Magistrate  has  already
 distributed  relief  on  the  spot  to  the
 victims,  poth  in  cash  and  in  kind.

 Government  are  deeply”  concerned
 over  this  incident.  Government  is  in
 constant  touch  with  the  State  Govern-
 ment,  so  that  the  offenders  are  brought
 to  book  ang  the  affected  people  get  all
 assistance  for  rehabilitation  without
 delay.

 SHRI  JANARDHANA  POOJARY:
 Sir,  it  is  a  slur  on  the  image  of  the
 country,  In  fact,  our  Prime  Minister,
 who  is  the  present  Home  Minister,  fe
 a  follower of  Gandhiji,  whe  said  thet
 the  hatljans  of  thig  country  are  the
 chitin  of  God.  Th  Thérijan  com-
 mithity’  constituted  ‘ote  of  the
 population  of  this  country,  Since  my
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 harijan  brothers  of  Parliament,  includ-
 ing  the  champion  leader,  Babu  Jag-
 jivan  Ram,  are  present  here,  1  am
 bringing  to  the  notice  of  the  harijan
 Members  of  this  august  House  and
 also  through  this  House,  to  the  harijan
 community  of  this  country  what  is
 happening  in  the  country.  The  hari-
 jans  are  oppressed,  their  women  folk
 raped,  their  houses  ransacked  and  then
 fet  on  fire.  Yet  you  are  all  sleeping
 today.  I  have  seen  in  the  House  today
 that  for  many  Members  certain  other
 events  are  more  important  than  this
 incident,  which  has  shocked  the  con-
 science  of  all  of  us.  It  has  been  ad-
 mitted  by  the  hon.  Home  Minister  that
 a  number  of  women  were  raped,  they
 were  subjected  to  molestation  and  they
 were  also  criminally  assaulted.  Now  I
 am  asking  the  hon.  Members  of  this
 House,  and  also  the  harijans  of  this
 country,  why  are  you  sleeping  today?
 Why  are  you  not  rising  against  these
 atrocities?

 MR.  SPEAKER:  Mr.  Poojary,  you
 can  only  ask  a  question  of  the  Minis-
 ter.  You  cannot  incite  people.  I  can-
 not  allow  incitement  of  the  people.

 SHRI  JANARDHANA  POOJARY:
 Now  what  is  the  police  action  which
 has  been  taken?  If  you  kindly  go
 through  para  3  of  the  statement,  you will  find  that  the  police  went  to  the
 Place  of  the  occurrence  only  en  the
 16th,  even  though  the  incident  had
 taken  place  on  the  15th  November.  It
 is  very  clear  that  though  the  com-
 plaint  was  lodged,  police  have  gone
 there  late.  It  is  clearly  reported,  and
 it  is  confirmed  by  the  डि  Shri  Varma;
 so,  there  wag  connivance  of  the  police
 with  the  ex-landlord  and  his  400  mus-
 clemen.  These  musclemen  used  coun-
 try  made  pistols,  fire  arms  and  sharp-
 edged  weapons  to  terrorise  the  hari-
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 110  November,  after  two  days,  which
 means  he  also  delayed  his  visit.  It  किन
 dicates  that  there  is  connivance  of  the
 Police  Department  with  the  ex-land-
 ord  and  his  feudal  followers.  On  the
 18th,  when  the  SP  went  there,  he  saw
 ३)  these  things  and  he  confirmed  the
 reports  which  appeared  in  the  Times
 of  India  and  other  papers.

 Because  of  these  incidents  there  is
 ear  in  the  minds  of  people  belong-
 ng  to  the  weaker  sections,  Why  is  it
 chat  these  incidents  are  not  stopped  in
 ime?  Why  is  it  that  the  Government

 save  not  taken  any  action  against
 ‘hese  people?

 Sir.  I  recall  your  statement,  which
 appeared  in  the  papers  and  with
 which  I  agree,  that  political  freedom

 this  country  without  any  economic
 progress,  without,  ,any  economic  deve-
 lopment  Bas  ho  Meaning  at  afl.  What
 is  the  crime  of  these  harijans?

 MR.  SPEAKER:  Please  come  to  the
 cuestion.

 SHRI  JANARDHANA  POOJARY:
 What  are  the  harijans  doing?  They  are
 crying  for  a  smail  hut  and  a  small
 piece  of  land,  which  was  given  by  the
 previous  Government,  for  the  honour
 of  their  woman  folk  and  innocent
 children,  who  are  being  mercilessly
 heaten  and  tortured  and  humiliated.
 There  is  no  body  to  wipe  out  their
 tears,  You  have  to  give  me  some  more
 time.

 MR.  SPEAKER:  No,  please  come  to
 the  question.

 SHRI  JANARDHANA,  POOJARY:
 After  the  advent  of  the  Janata  Party
 Tule,  14,729  atrocities  have  been  com-
 Mitted  within  a  short  period  of  one
 year,  and  174  people  were  killed  in
 U.P.  itself,  So,  yy  subtnission  would.
 be  that  the  Janata  Government  hus
 shattered the  good  will  and  the  conf-
 fence  bestowed  on  it  by  the  poor

 peo, ble  of  this  coumtry.  in  thé  words of Charan  Sitigh,  this
 —

 jy  not
 &ing  to  do  anything.  é  point to  be  noted  alae

 at  the  Govein- Ment  is  not  going to  gre  ey  protiie-
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 tion  to  the  weaker  sectiotis  of  the  peo-
 ple,  if  they  are  not  going  to  wipe  out
 the  tears  of  these  poor  people  ०  this
 country...

 MR.  SPEAKER:  You  cannot  go  on
 like  this,  Please  come  to  the  ques-
 tion.

 SHRI  JANARDHANA  POOJARY:
 This  Government  is  indifferent  to  the
 atrocities  committed  on  the  Harijans,
 minorities  and  weaker  sections  of  the
 people.  This  Government  is  not  in  a
 position  to  give  anything  to  the  poor
 people,  they  are  not  in  a  position  to
 protect  them,  to  give  them  shelter.

 MR.  SPEAKER:  What  is  your  ques-
 ticn?  I  am  not  allowing  you  any  fur-
 ther.

 SHRI  JANARDHANA  FPOOJARY:
 Charan  Singh  has  clearly  stated  that
 they  are  a  pack  of  impotents.

 MR.  SPEAKER:  That  means  you
 have  no  question.  I  am  not  allowing.
 anything  further.

 SHRI  JANARDHANA  POOJARY:
 May  I  ask  the  hon.  Minister  and  also
 the  Prime  Minister  whether  they  have
 taken  note  of  it  seriously  and  whether
 any  steps  have  been  taken,  why  the:
 police  did  not  go  to  the  site  of  the
 occurrence  in  time  in  order  to  pre-
 vent  it.  Further,  they  Have  given  only
 Rs  50  ay  comipenilétion  to  thee  poor
 people.  May  I  know  whéther  the  Gov-
 ernment  is  going  to  raise  %  to  a  huge:
 amount?  Further,  may  I  know  whe-
 ther  the  Government  is  going  to  take
 steps  to  seize  these  weapons,  dange-
 rows  weapons,  from  the  hand  of  these
 landlords,.  whether  the  Government  is.
 also  going  to  hold  this  Superintendent
 of  Police  and  also  the  Deputy  Com-
 snissioner?  In  future,  if  any  such  inci-
 dent  happens,  will  such  officers  _be-
 held  personally  responsible?  What
 setjon  is  the  Government  going  to
 take.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  wish  the  hon.
 Methber  hed  not  ‘used  this  as  a  occa- sion  to  maélké  en  attack  es  the  Janaf:



 21  Atrocities  on
 ‘

 [Shri  Morarji  Desai]
 Government,  but  I  can  understand  his
 pain,  1  can  understand  the  pain  of  all
 yeople  when  a  dastardly  action  like
 this  is  taken  against  whole  village.
 This  was  not  against  the  Harijans
 alone,  but  against  the  whole  village.
 ‘there  was  indiscriminate  looting,  in-
 discriminate  use  of  violence.  That  is
 quite  despicable,  I  cannot  use  any
 other  word.

 As  soon  as  I  learnt  of  it  from  the
 papers,  I  got  in  touch  with  the  State
 Government,  and  they  have  arrested
 some  people.  The  landlord,  under
 whose  direction  this  has  been  done,
 previous  landlord,  not  present  land-
 lord,  is  absconding.  His  properties  are
 “Iso  being  attached,  and  steps  are
 heing  taken  to  see  that  he  is  arrested.
 We  are  also  taking  steps  to  find  out  if
 there  was  any  laxity  on  the  part  of
 the  local  .authorities,  and  particularly
 when  they  went  there  on  the  16th  and
 not  on  the  15th  evening  as  soon  as
 they  learnt  of  it,  because  it  is  only  20
 K.  m.  away.  We  are  in  touch  with
 the  Government  there,  The  culprits
 wiil  be  prosecuted,  whoever  they  are.

 AN  HON.  MEMBER:  What  about
 arms  licences?

 SHRI  MORARJI  DESAI;  About  lic-
 ences,  of  course,  if  they  are  there,
 they  will  be  forfeited.  But  these  are

 call  unlicensed  arms  that  were  used,  89
 far  ag  the  report  goes,

 The  Distridt  Magistrate  and  the  SP
 ure  camping  at  the  village  and  they
 are  giving  all  protection;  they  have
 also  persuaded  the  people  to  come  and
 ‘stay  there.  All  necessary  steps  will
 be  taken  to  see  that  they  are  properly
 rehabilitated.

 SHRI  ह.  ह  MHALGI  (Thana):  Sis,
 The  incident  of ‘atrocities  on  Harijans
 iy  ‘Bajitpur  village  in  Bihar  is  most
 sad  and  shameful.  The  hon.  Minister
 would  not  provide  us  the  information
 in  ttyl.

 Actually,  on,  November  15,  the  Bihar...
 village  wag  virtually  nailed  to:the  wall
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 by  as  many  as  400  armed  goondas
 hired  by  the  ex-landlord.  The  women
 were  dishonoured.  All  the  grain  and
 cattle  were  looted.  When  the  police
 visited  the  place,  24  hours  after  the  in-
 cident,  some  people  suggested  that  the
 police  had  been  warned  repeatedly
 when  there  was  an  apprehension  fol-
 lowing  the  seizure  by  the  landlord  of
 80  acres  of  land  belonging  to  the
 Harijans.  This  ig  not  an  isolated  inci-
 dent.

 I  shall  give  one  concrete  example
 recently  committed,  that  is,  on  27th
 October,  1978.  About  2  Km.  away  from
 the  Bhuj  city  in  Gujarat,  a  young
 Harijan  lady  of  24  years  age  had  been
 put  to  pieces  with  a  sword  in  broad
 day  light.  It  is  a  horrible  incident.  I
 want  to  know  whether  this  has  been
 inquired  into  and  whether  any  action
 ugainst  the  police  officers  has  bee
 taken,  whether  they  have  been  sus-
 pended  or  transferred.

 In  the  present  case  also,  it  appears
 inat  the  police  have  not  discharged
 their  duties  well.  We  utterly  fail  to
 understand  how  the  landlord  is  ab-
 sconding  and  the  police  are  unable  to
 urrest  him,  and  also  those  400  muscle-
 men.  that  is,  his.  army.  I  think,  it  is
 a  clear  991  on  the  efficiency  of  the
 police.

 Here,  in  this  case,  the  guilty  must
 be  given  a  deterrent  punishment  that
 they  deserve,  not  an  imprisonment  but
 even  public  flogging,  for  their  crimes.
 If  the  existing  law  does.not  permit,  it
 must  be  changed  accordingly.  I  would
 like  to  know  what  is  the  Government's
 reaction  to  that.

 A,  lot  of  such  incidents  generally
 arise  from  the  land  disputes.  The
 landless  Harijang  are  always.  exploited
 and  assaulted.  That:  is  the  experience.
 May.I  knew  when  the  land  reforms  in.
 Kibar  are  going  to  take  a  final  form?

 Lasfly  the  District  Magistrate  has.
 distributed  only.  Rs.  50/  toa  family,
 ०.  behalf  of  the  State  Government.
 What is  the  Dentrab  Goverment  doing  Be
 in  the  spatter?
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 SHRI  MORARJI  DESAI:  I  have  al-
 ready  said  that  all  necessary  steps
 wiil  be  taken  to  rehabilitate  them  fully
 and  properly.  Also,  whatever  help  is
 to  be  given  by  the  Central  Govern-
 ment,  will  be  given.  Rs.  50/  were
 given  to  a  family  on  the  first  day.
 Perhaps,  they  did  not  have  the  money.
 That  does  not  mean  that  that  is  the
 only  relief  given.  They  are  trying  to
 see  that  they  are  fully  and  properly
 rehabilitated.

 As  regards  the  punishment  of  these
 ‘reople,  that  will  depend  on  the  courts.
 We  will  try  to  see  that  the  cases  are
 properly,  put  up  in  the  courts  and
 they  are  given  the  maximum  punish-
 ment.  As  I  said,  the  arms  will  be
 taken  away,  if  they  have  any,  and
 they  will  be  seized.  In  future,  a  pro-
 per  watch  will  be  kept  ०0  these
 reople.

 थो  अभाव  तिवारी  (खलो ला बाद )  : अध्यक्ष  महोदय,  वा जीत पुर  की  घटना  सचमुच
 में  वहुत  लोमहर्षक  और  दुखद  है  और  इससे  किसी का  भो  मिर  शर्म  से  अक  जाना  है,  चाहे  वह  यहां
 बेठा  हुआ  संसद-सदस्य हो  या  सरकार  का आदमी  हो  या  देश  का  कोई  भो  नागरिक  हो!
 परा  यह  रटना  कंवल  अकली  कहना,  ऐमा  मैं

 Horijans  in  218.
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 ३5  थ
 51 याँ.

 44
 कोई  +  कार्यवाही

 ह्  स  ज्

 इस  सवाल  में  जो  आतें  कहीं  गई  हं,  उसकी
 भी  आंच  कर  के  जिन  पुलिसवालों  ने  लापरवाही
 की  है,  उनके  खिलाफ  सरन  कार्यवाही  की  जायेगी,
 यह  भी  मैंने  कहा  है,  मगर  जब  तक  मुच  वहां  से
 खबर  यहां  न  मिले  तो  एकदम  क्या  मैं  इस  बारे
 में  डैफिनिट  जवाब  दे  सेकता  हूं,  यही  मेरी  मुसीबत
 है।  मगर  हम  जितनी  जल्दी  मिल  सकेगी,  खबर
 लेना  चाहते  है।  सबसे  ज्यादा  मुसीबत  यह  रही
 कि  गये  34,  दिवस  वहां  के  मुख्यमंत्री  बुखार'
 में  पड़े  हुए  थे,  इसलिये  उनके  साथ  मेरी  वार्ता
 नहीं  हो  सकी  v  मगर  दूसरों  के  साथ  वार्ता  कर
 के  जितनी  खबर  मिली,  वह  ली  1  भव  हम  उसके
 पीछे  लगे  हुए  है,  जितना  हो  सकता  है,  करेंगे
 यही  मैं  माननीय  सदस्य  से  कहना  थाहता  हूं 1:

 यह  तो  बिहार  के  हैं,  जानते  होंगे,

 एक  _ शञानमीय  -  नहीं,  उत्तर  प्रदेश  कें
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 औ  मोरारजी देसाई:  हर,  बिहार  की जो
 अह  पद टी  है,  यह  काफी  टाइम्स  से  भरी  हुई  है।

 (मोहनलालगंज)  :

 ?
 कोने  में  यें  अत्याचार  हो  रहे  हैं,  होते  आये  है।
 इनका  पौधा  जव  भी  लगा  हो,  बह  फल  अब
 दे  रहा  है।  इन  बटना पों.  को  रोकना  पडेगा  ।
 इस  शारे  में  एक  निश्चित  पालिसी  बनानी  पड़ेंगी,
 समरी  टायल  करनी  पड़ेंगी,  तभी  कुछ  हो  मकता

 है,  उपाय  घटनायें  होतो  हैं,  सदन  में  उस  की  चर्चा  हो
 ms  परन्तु  उसके वाद  फिर  48  का  वैसा ।  कोर्ट
 में  केसिज  चलत  हैं,  मगर  सब्र  छट  जाते

 हैं,  बरी  हो  जाते  है।  आज  तक  कोई  भी  एस
 ०  और  डी०  एम०  सस्पेंड  नहीं  किया  गया
 किसी  को  सजा  नहीं  दी  गई  है।  ऐसी  अरना ओं

 बारे  में  हम  पढ़  नेत  हैं,  सन  लेने हैं,  यहां  रो
 देते  टे,  मासू  बहा  देत ेहै  मगर  उसके  वाद

 का  जैसा  हो  जाना  है।  हम  कब  नक
 मे  रोत  रहेंगे  कब  तक  हमारी  वहू-

 बेटियों  की  इज्जत  लुटती  रहेगी,  कब  तक  हमारे
 लोगों का  कान  होना  रहेगा,  यह  मैं  पूछना  चाहता
 हूं।  भें  यह  भी  आश्वासन  चाहता  हूं  कि  भविष्य
 में  ऐसी  घटनायें  न  धर्मे  इसके  लिए  सरकार
 क्या  कदम  उठाने  जा  रही  है।

 ी  मोरारका  देसाई  :  पतले  तता  यह  कहना
 टीक  नहीं  है  कि यह  सिफ  हरिजनों पर  ही
 अत्याचार  हुआ  है।  हरिजनों  पर  प्रभा  है,  गह  गाही
 बात  है  1  लेकिन  सारे  गांव  पर  हमला  हुआ  है-
 वहां  90  परसेंट  बरेकबर्  क्लासिक  ढहे  और
 10  परसैंट  हरिजन  ह--जिसमें  त ेभी  आ  गये

 है।  लेकिन  हरिजनों  पर  हरिजन  होने  के  कारण
 हमला  किया  गया,  ऐसा  नहीं  है  1 इस  लिए  इस
 घटना  को  उसके  साथ  मिला  देना  टीक  नहीं
 होगा ।  लेकिन  यह  घटना  बड़ी  भयंकर  है,  हममें
 कोई  शक  नहीं  हू--सारे  गांव  पर  हमला  हो  और
 तोड़-फोड़  कर  के  उसका  नाश  कर  दिया  जाये।
 जब  इसकी  मृगी  जांच  हो,  तथ  मैं  कुछ  कह  सकता
 हूं।  माननीय  सदस्य  ने  पूछा  है  कि  क्या  समस्तीपुर

 द

 Strike  (St)
 के  इलैक्शन  के  साथ  उअना  सम्बन्ध  हँ  या  नहीं।

 नजदीक है,  सरहद  पर  हैं बहू  जग  समस्तीपुर

 जायेगी  ।

 भी  आर  एल  «  कुरील:  समरी  ट्रायल  के  बारे  में
 *

 कुछ  नहीं कहा  हैं  ।

 1248  hrs.
 COMMITTEE  ON  SUBORDINATE 4

 LEGISLATION
 THIRTEENTH  RepoRT

 कुमारी  मणिबेन  वल्लभभाई  पटेल  (मेहसाना)  :  *
 मे  अधीनस्थ  विधान  संबंधी  समिति  का  तेरहवाँ
 प्रतिवेदन  प्रस्तुत  करनी  हूं  ।

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONG

 TWENTY-FIFTH  REPORT

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogarh):  I  beg  to  present
 the  Twenty-lifth  Report  of  the  Com.
 mittee  on  Private  Members’  Bills  and
 Resolutions.

 »
 12.50  hrs.
 STATEMENT  RE.  CALLING  OFF  OF
 STRIKE  BY  PORT  AND  DOCK

 WORKERS
 THE  MINISTER  OF  STATE  IN

 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  Honourable  Members
 are  ware  that  the  unions  of  root  and
 dock  workers  affiliated  to  औ  पते
 Port  and  Dock  Workers  Federation
 (HMS)  except  the  B.P.T.  Employees’
 Union  restored  to  an  indefinite  strike
 from  the  night  of  15th  November  1978
 in  Bombay  Port.  Similarly,  affiliates  of
 this  Federation  in  the  ports  of  Madras,
 Mormugao,  Kandla,  Calcutta,  Paradi
 and  Visakhapatnam  went  on  strike
 from  the  mid-night  of  16th,  Novem-
 her,  1978.  They  went  on  strike  in  the
 port  of  Cochin  from  the  mid-night  of
 1811-78,  In:  Madrag:  one  of  the  ‘Unions


